AS ON 31.05.2024

Previous | Institution | Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.04.2024 31.05.2024
1 Amritsar 11 0 0 11
2 Barnala 0 0 0 0
3 Bathinda 2 0 0 2
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 1 0 1 0
6 Fazilka 2 0 0 2
7 Ferozepur 1 0 0 1
8 Gurdaspur 2 0 0 2
9 Hoshiarpur 1 0 0 1
10 Jalandhar 8 0 0 8
11 | Kapurthala 3 0 0 3
12 Ludhiana 19 0 0 19
13 |Mansa 1 0 0 1
14 Moga 0 0 0 0
15 |Pathankot 3 0 0 3
16 Patiala 3 0 0 3
17 |Rupnagar 4 0 0 4
18 |SAS Nagar 7 0 0 7
19 Sangrur 8 0 0 8
20 |SBS Nagar 0 0 0 0
21 |Sri Muktsar Sahib 1 0 0 1
22 |Tarn Taran 3 0 0 3
TOTAL 82 0 1 81

U.T.Chandigarh

-_—
-_—

—_—
-_




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 31.05.2024

Sr.  District Name [Name of thefName offName offSitting/ Title of thelCase No/CNR No. Date and|Police Station [Offence Maximum Date of filing| Date of filing|Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
No. Court IMP MLA [Former case lassigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint  |charge examined | remain to be of trial SESSIONS JUDGE
examined
'VEER
SH. SINGH S
AMARINDER LOPOKE  [CRA/ (Case remanded back
SINGH SUKHBIND EX.MLA Vs24115/10.1[PBAS01000 05/07/2024 by Hon'ble ~ High
1 Amritsar ER  SINGHSITTING . N : INA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 (15.01.2010 - 6 6 - (Court, Chandigarh|
IGREWAL SARKARIA SUKHBIND|0.2013/ 6902013 |Arguments vide  order  dated
D&SJ, ER SINGH|15.09.2023 13.01.2021
AMRITSAR SARKARIA o
MLA
[SUKHBIND|
SH. ER SINGH (Case remanded back|
AMARINDER 'VEER SARKARIA |CRA/ by‘ Hon'ble  High
2 |Amritsar SINGH SINGH [FORMER MLA V8§421/10.07. [PBAS01006 INA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 (15.01.2010 05/07/2024 - 6 6 - (Court, Chandigarh]
GREWAL 'VEER 2014/ 5882014 |Arguments .
LOPOKE vide order dated|
D&SJ, SINGH 15.09.2023 13.01.2021
AMRITSAR LOPOKE T
EX-MLA
On request of learned| On request of learned|
SH. STATE OF gg‘f;e]:cuep 0[(]:ourlsel, to| zl:[f:zc:p Oflounsel, 10|
RANDHIR OM IPUNJAB IPBASO1-
B |Amritsar  [VERMA, PARKASH FORMER [vS  OMFC2023 lojsygy.  0/09-07202VIGILANCE) 3 pe ocT|s YEARS  [31.082023 | 31.08.2023 INA yet to be 01.07.2024 for - 49 - - (01.07.2024 fo
31.08.2023 BUREAU framed arguments on charge.| larguments on charge,
IAD&SJ, ISONI PARKASH 2023 P o
Long date is given on| [Long date is given on|
AMRITSAR SONI -
request of learned| request of learned|
defence counsel. defence counsel.
STATE VS
SH. AMIT| MS. };‘?{]({)hé[gl) CHU PBAS03001 IAIRPORT 420/465/46 |LIFE Case is fixed for| (Case is fixed for|
4 |Amritsar MALHAN, - IGURIQBAL [FORMER AND 2&6/2021 6982021 28/2012 IAMRITSAR [7/468/471/4IMPRISON  [29.01.2021 | 22.02.2022 |--- 22.02.2022 [Defence evidence on| 9 5 0 |Within 1 Year[Defence evidence on|
ICIM, ASR KAUR 84 IPC MENT 05.06.2024. 05.06.2024.
IGURIQBAL
KAUR
SH. FORMER IBIKRAMIT 190 CRPC]
SH. AMIT|™ SIII]\TGR:MHT 35 SIN(’HCOMU PBAS03003 }tj‘;; 500 Case is fixed for| Case is fixed for|
5 |Amritsar 1'\:/[-]1:4[4112?, SHIMAJITHIA SANJAY  64/2016 16002016 - SADAR 501:502: 2 YEARS - 18.11.2016 |19.05.2016 |18.11.2016 (}:17-022;(:12;1 ‘Vidcnccfor - 5 5 0 1 YEAR gzo(;gi?ii CVidchf;)
’ SANJA SINGH & 120-B,34 ¢ . .
Y IOTHERS IPC
SINGH SITTING
STAYED BY
STATE VS| Case is fixed for Hon'ble Case is fixed for|
SH. AMIT| SH. LOVE ju/s S PHHC at 03.08.2024 for|
6 |Amritsar  [MALHAN, MALKEET |[FORMER [KIRANPRE g:’;‘l/ 021 T?fzzg?ozl 203/2020 E:XIELS 188/270 |6 MONTHS [08.11.2021 | 27.03.2023 |-- 27.03.2023 ?3{3]8'20245” f‘w“f‘:“:ﬁ CHANDIGA| 10 8 0 - lawaiting further
CIM, ASR SINGH AR ET SINGH| IPC l-lllon'ge H‘.’ h"& " OMRH CWP-PIL lorders from Hon'ble]
& OTHERS 1gh Court. 29- IHigh Court.
2021(0&M)
SH. AMIT| STATE VS| . - \u/s Case is fixed for| (Case is fixed for|
7 |Amritsar  [MALHAN, o NIMorMER [RANIT (O - PEASOI00T 570014 [OVIE - 420120-B |7 YEARS 15012015 | 18102016 |- 18.10.2016(05.07.2024 for Defence] - 9 9 - ~ |05.07.2024 fo
ICIM, ASR SINGH PC Evidence. Defence Evidence.
188/269/27
0 IPC and STAYED BY .
STATE VS . . (Case is fixed for|
51 National Case is fixed forl Hon'ble
SH. AMIT| RANJIT " Charge et - - 20.08.2024 for]
8 |Amritsar  |MALHAN, |- SH.  ANILpopver [singH (O PBAS030261),67001  [SADAR |23 ypaRs  pri22022 | Chargevet | lto bel20-08.2024 for awaiting  PHHC at 11 - - - lawaiting further order
JOSHI 2107/2022 (1802022 [Manageme to be framed . further order  from| CHANDIGA . N
ICIM, ASR IAND framed | N from Hon'ble High|
'ANOTHER nt and 3| Hon'ble High Court. RH CRM-M Court
Epidemic 45305-2023 ourt
Disease Act|
188 IPC 51
SH. STATE VS| . - . - .
SH. AMIT| PBAS03- IDISASTER| Charges yetiCase is fixed for| (Case is fixed for|
9 |Amritsar MALHAN, BIIEIS]/_I\MHT FORMER EIKR/}TZ/IJ‘IHEI;E/ZU/ 004001- 109/2022 TS\I%LTANWI IMANAGE |6 MONTHS 13/02/23 13/02/23 |- to be|07.06.2024 for| 14 - 0 07.06.2024 for|
CIM, ASR SING SINGH2023 2023 MENT framed presence of Accused. presence of Accused
o IMAJITHIA MAIJITHIA IACT ) :




Sr.

INo.

District Name

Name of the|

Court

Name of]
MP

[Name of]

MLA

Sitting/
Former

Title of the|
case

Case  No,
assigned in|
the Court

ICNR No.

[Date
inumber
FIR

and
o

[Police Station

[Offence
il

Maximum
lallcged unist

IDate of filing|
(Challan

Date of filing
charge sheet

Date of filing|
Criminal
Complaint

Date
framing
charge

off

Present status and its|

next date

Stay, if any, by|
higher court

Total no. of|
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be
examined

Expected time
of completion
of trial

ICOMMENTS
DISTRICT
SESSIONS JUDGE

OF
&|

Amritsar

Ms.
MANPREET
KAUR, SDJM,|
AMRITSAR

SH.
AMARPAL
SINGH
BONNY

@)

FORMER

STATE VS|
AMARPAL
SINGH @)
BONNY

CHI/
252/2021

PBASA1002
043-2021

169/2020

IAINALA

u/s
188/270
IlPC

5 YEARS

10.09.2021

16.05.2023

NA

NA

INo further order has
Ibeen received from the
Hon’ble High Court,|
IConsquently, for]
awaiting further orders|
from the Hon’ble High|
Court to come upon|
12.06.2024.

STAYED BY
Hon'ble
PHHC at

CHANDIGA

IRH CWP-PIL-|

29-

2021(0&M)

6 MONTHS

INo further order has|
been received from|
the Hon’ble High
(Court.  Consquently,
for awaiting further|
orders  from  the|
Hon’ble High Court|
to come upon|
12.06.2024.

Amritsar

SH.
BIKRAMDEE
P SINGH,
IMIC, BABA|
BAKALA

SH. MANIIT
SINGH

IFORMER

POORAN
SINGH VS
MANIJIT
SINGH &
IOTHERS

ICOMA/20/|
2015

PBASB1000
7972015

KHILCHIA
IN

u/s
326,321,32
3,341,148,1
49 IPC

Upto
'YEARS

10

NA

13.10.2015

INA

File has not been
received  from  Ld|
/Appellate Court. Same|
be awaited till
12.06.2024.

File has not been|
received from Ld,|
|Appellate Court,
Same be awaited till

12.06.2024.

Barnala

Bathinda

SH DINESH
KUMAR
WADHWA,

Al

DJ,
BATHINDA.

IAMIT
RATTAN

SITTING

STATE  OF|
PUNJAB VS
IAMIT
RATTAN.

PC/4/2023

PBBTO1-
004216-
2023

01/16.02.202
3

PS
IVIGILANCE
BUREAU

[7/7-A
IACT

PC|

17/04/23

NA

INA

CHARGE
INOT
FRAMED

RGUMENT RD—VIDE]
ISEPARATE DETAILED|
IORDER FOR EVEN DATE|
IBOTH THE APPLICATIONS|
ILE. FIRST U/S 227 CR.P.C
FILED BY|

IT|

HE)

|APPLICANT/ACCUSED AM
IRATTAN MLA RURAL,
IBATHINDA FOR|
IDISCHARGING THE|
IAPPLICANT FOR WANT OF|
IPROSECUTION  SANCTION|
BY

THE|
ICOMPETENTAUTHORITY
IAND THE SECOND FOR|
|ADJOURNING THE CASE AS|
[THE MATTER REGARDING|
ISANCTION IS PENDING|
Wi THE  SPEAKER,
SABHA,PUNJAB|
FOR 7.5.2024 STAND)
IDISMISSED. AN
|APPLICATION FOR|
[EXEMPTION OF PERONAL|
IAPPEARANCE OFACCUSED-|
|APPLICANT AMIT RATTAN,
IMLA HAS BEEN FILED ON|
[THE GROUND THAT HE HAS|
[TO ATTEND THE ELECTION|
RALLY. ~THE  PRESENT|
|APPLICATION IS HERE BY|
IALLOWED WITH THE|
IDIRECTION THAT NO|
IFURTHER EXEMPTION
ISHALL BE GRANTED TO|
[THE ACCUSED. NOW TO|
ICOME UP ON 6.6.2024 FOR|
ERA ENCE]|

Bathinda

SH.SIMRAN
SINGH
IACJ(SD),
BATHINDA.

SARUP
CHAND
SINGLA

FORMER

STATE VS
HARPINDE
R SINGH

CHI/
495/2020

PBBT03005
0512020

48/23.06.202
0

THERMAL,
BATHINDA

188/269/27
0 1IPC

30.07.2021

NA

INA

CHARGE
INOT
FRAMED

NO

34

34

APPROXIMA
TELY ONE
YEAR

IALL THE|
IONCERNED
IOFFICERS HAVE|
BEEN DIRECTED TO|
EXPEDITE
DISPOSAL
THESE CASES
IAVOIDING
UNNCESSARY AND|
LONG
IADJOURNMENTS.

OF|
BY|

ICOUNSELS APPEARED AND|
IPRODUCED  COPY OF|
IORDER DATED 25.04.2024,|
IPASSED BY THE HON'BLE|
HIGH COURT IN CRM-M-|
16839-2024 WHEREIN ~ THE|
IHON'BLE HIGH COURT HAS]|
DIRECTED THAT TILL THE|
[TIME THE STAY ORDER|
PASSED BY THE DIVISION
BENCH OF THE HONBLE|
HIGH COURT IN CWP-PIL-|
29-2021 AND CWP-PIL-112-|
2023 IS IN OPERATION, THE|
IPERSONAL  APPEARANCE|
(OFPETITIONERS/ACCUSED
WOULD BE EXEMPTED.
IACCUSED NOT APPEARED|
[TODAY, SO IN VIEW OF THE|
|AFORE-SAID ORDER  OF|
HON' BLE HIGH COURT,
[THE PERSONAL|
IAPPEARANCE OF ACCUSED|
IS EXEMPTED TILL THE]|
OPERATION  OF  STAY]
IORDER, PASSED BY THE|
DIVISION BENCH OF THE|
HON'BLE HIGH COURT IN]|
ICWP-PIL-29-2021 AND CWP-|
PIL-112-2023. FURTHER|
IORDERS OF THE HON'BLE|
HIGH COURT IN CWP-PIL-|
29-2021AND ~ CWP-PIL-112-|
2023 NOT RECEIVED.
IPERUSAL OF CASE]|
DETAILS SHOWS  THAT|
INEXT DATE BEFORE THE|
HON'BLE HIGH COURT IS
28.05.2024.IN VIEW OF THE|
ISAME, 18|
ADJOURNED TO 14.06.2024|
IFOR AWAITING FURTHER)|

YES

ORDER OF THE HON'BLE]

24

24

LESS THAN
ONE YEAR

-do-

HIGH COURT.



Sr. |District Name [Name of theName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum IDate of filing|Date of filing [Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
No. Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
[ln compliance to the|
Dr. ‘Ram . letter No. 1047 Spl dated|
. fc‘imaArddsi:irlogri:i Kushaldeep ?ﬂﬁialdee\f’ PBEDOL- |, 5, gtgrlel;:ce ES;B P ) ) ) 12.07.2024 forf ) 3370/2})210/%?31 1?"1‘17 daI:l:vi
14 |Faridkot N INIL Singh [Former X PC/1/2023 |002815- 10 Years 13.07.2023 Nil INil INil N . Nil 47 8 39 2 Years Tom "
Sessions Dhillon Singh 2023 16.05.2023 |Ferozepur fand  120B| Prosecution Evidence [27.05.2022 officer
Judge-1 Dhillon [Range TPC concerned  has  been|
Faridkot. directed to expedite the|
lcase at the earliest
Er‘ S_Ra]m Stat v 307,119,109,15 }\"‘ nom%ig;ne e “he ‘lf“e(;
umar Singla,| . ate s, R 3.295A.323,324) o. Spl datey
) Ld. Additionall2uKIPir Parkash  [SC/ PBEDOL- ;79,07 08.20/City 341.47,504.3 10 Years and ) ) 19.07.2023 for charge ) ) 29092020 and Mo
15  |Faridkot . Singh [Former . 005174- e 24.02.2023 Nil INIL INil and  arguments  on| NIL 218 Nil Nil 3years [0 az.11.17 dated
Sessions Singh Badal(160/2023 18 [Kotkapura ~ 4.120B,IPC andfipe R P b7.05. officer concerned|
Badal 2023 [27/54/59 Arms| iinterim application "
Judge-I & Anr. Act lhas been directed to expeditel
FaridkoL . the case at the earliest
[The Charge in the present|
R S At
o lexamination inchief ol
three witnesses namely Dr.|
PROTECTIO g
Ms. STATE Vs N OF| Quashed vide order Amanpreet Kaur ., Dr.
PamelPreet RUPINDER BALUIT MEDICARE Dated 13.05.2024 in| gzgn‘;':gp ;’:g,:‘ ph 2l
Fatehgarh Grewal Kahal CHI/ PBFG0300 [113/12.07.2[FATEHGAR SERVICES 21.07.202 CRM-M-5264-2024 recorded. ~ Statement of
5 - INSTITUTION . A e
16 Isahib Addl.  Civil ey @STTING |SNGH  lo5612019 53022019 019 HSAHB o BVEARS  [[EEZ0 | IRE 200 3 AND File consigned B 2 18 Quashed s saiit Singh 10_has
en  recorded. lence,|
Jnge, Sr.| OTHERS g:REVENTIgF to record room on sl o
Divn. FGS VIOLENGE 27.05.2024 lbe sent to the Hon'ble High|
IAND (Court ilor Quashi;\g,d Tfhe
jcase Is now fixe for
Eégé‘g%‘f o 27.05.2024 for awaiting|
IACT 2008) ;nneé orders of Hon'ble|
igh Court.
IThis_NDPS_Act No.
[32 of 20.01.2024 titled as|
[State V/s Sukhpal Singh|
§ [21,24,25,27,2 |Awaiting further order o Khaira  etc. involving|
o 18,29,30/61/85 Hon’ble Supreme Court of| legislator is pending for|
N India and in the alternative| lawaiting further order of
i © IACT,25,54,59 ffor arguments on the Hon'ble Supreme Court of
gcigh A Sukhpal g‘aktﬁ stNDPS/ 2 35 datedsad lAms  Act.66 ﬁhtarge question of  charge for India and in the alternative
. an- i N . ukhpa o ated|Sadar Information L o 17.07.2024 as the Personal R _ _ for arguments on the|
17  [Fazilka E?iﬂﬁnaed chargs Singh Sitting. Singh 3212024 |3 05.03.2015 |Jalalabad. [Technology |20 Year 20.01.2024 |20.01.2024 Framed solppearance  of  accused 50 1year. |ieston of charge for
Khaira Khaira et S IAct,Enhanced . Sukhpal Singh Khaira and| 17.07.2024  as  the|
23.04.2024 AN aira etc. O offence  U/s| ar. Gurpreet Singh @ Gopi is| |personal appearance Of
N [27-A,27-8 lexempted on the basis of laccused  Sukhpal  Singh|
o INDPS Act,201 reason mentioned in the| Khaira and Gurpreet Singh|
o IPC applications. /@ Gopi is exempted on|
the basis of reason|
[mentioned in the|
gt derdated|
Caselis (01062023 passed in CRIN
ing fi IM-28884-2023, by Hon'ble|
Order  dated  01.06.2023] being fixed High Court received, vide|
188, passed in CRM7M72888472023Y s (directi for awaiting fwhich, court has  been
Sh. Satish| 269/270, received from Hon'ble High|Yes (direction order of [directed to fix this case|
(Court and trial court has been| to fix this B . beyond the date fixed by|
. Kumar Parkash State vsi, PBFZE1- | g dated(City 1149 IPC 13.04.202 [directed to fix this case beyond| case beyond Hon'ble Highlonbie High Court. Further
18 |Fazilka Sharma, - Singh Bhatti Former |Parkash 266/2021 004343- 07.07.2020 |Aboh ’land 512 year 14.09.2021 {14.09.2021 NA 3 T lthe date fixed in Hon'ble High| the date fixed 6 - 6 Courtand forder dated  31.08.2023]
SDJM ingh Bhatti Bhatti 2021 .07. ohar Disaster Court.  Vide order dated|the date fixe being fixed [eceved by Hon'ble High
» 31.08.2023 Hon'ble High Court| by Hon’ble 9 (Court, vide which, interim|
\Abohar Managem made interim order continue till High Court) beyond the forder has been made|
lent Act the next date of hearing Le date fixed in |continue till the next date o
25.07.2024 ) . lhearing I.e 25.07.2024. Now|
Hon’ble Highfcase s fixed for 02.08.2004
awaiting further ord
Court ot i Gou
Sh. Kewal - Satkar Kaur | Former State Vs PC/ PBFZ01007 23/18.09.202 VB 13(1)B, 10 years 14.11.2023 | 14.11.2023 - Nil Supplementary report is| No 48 0 48 1 year after [The Court concerned has|
Krishan Gehri Satkar Kaur | 31/2023 | 9212023 3 13(2) PC (Yet to be |received today copies farming ~ |peen directed to make|
Additional Gehri & Anr. ACT and framed |have been supplied to| charge as 48 ztrenuousf the"C’"‘s "’t
District and 120B IPC accused and their| witnesses of ",‘\Spose of lhe case, a
3 . . . e earliest and nol
19 |Ferozepur Sessions statement in this regard prosecution ladjournment  be given
Judge, is recorded. Now to| aretobe lexcept for the speciall
Ferozepur icome up on 04.06.2024 examined  |substantial reasons to be|
ffor  consideration on| recorded on moving of
charge \written application by the|
lconcerned part)
[Though this matter does not|
fall in the cases against the|
IMP/MLA as|
. Mr.Barindermeet  Singh|
Gslh.t]'l;vc;dl Harbinder who is MLA has not been|
ulati,. . . o lsummoned as an accused in|
0 |Gurdaspur District and Barindermeet) ;0| Singh Vs | CRR/ IPBGDOLOOL] - 4355 Tibber |S23324141 \a NA NA NA NA 05.06.2024 for No NA NA NA NA fhis case so far, However
Sessi Singh Barindermee| 42/2024 819204 8,1491PC appearance il the C d
essions Judge ¢ still the Court concerne
Gurdas t Singh lhas been asked vide this|
urdaspur loffice letter No.9561/C22
\dated 04.05.2024 to|
lexpedite the disposal of the|
lrevision petition.




Sr. |District Name [Name of theName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum  [Date of filing|Date of filing Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
No. Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
S v 186.353.45 [Vide this office letter|
tate Vs N 5 - IN0.9562/C22 dated|
Sh.Harpreet . . i P | Fixed for 15.06.2024 ONE
- . Simranjit Simranjit CHI/ |PBGDDAI10| 138 dated CITY 1,177,147,5 N 04.05.2024  the court]
21  |Gurdaspur Smg};, SIDJM, Singh Bains Former Singh Bains| 833/2021 | 036942021 | 08.09.2019 | BATALA |05,506,189 3 years 09.09.2021 NA NA NA for pr_([)jsecunon NO 35 11 24 YEAR(Alppro concerned  has  been
atala Etc. IPC evidence. ximately) |, qked to expedite  thel
[proceedings of the case.
Rajinder uis Case adjourned to
Ms. Manpreet Jasbir Singh Singh COMI-  |PBHOO03- 420/465/4 7 vears with Charge 10.07 202J4 for Stayed by |Case adjourned for|
22 |Hoshiarpur  |[Kaur, CJSD,NA Raia 9 Sitting Tohra  vs3289/201 [001102- 67/471/47 Fir?e ------------ 05.05.2011 |not ye‘awlaitiﬁ order of Ld No NA NA NA Appellate |awaiting order of|
Hoshiarpur ) Jasbir 3 2011 [7A/120B framed. A elatge Court ) Court  |Appelate Court.
Singh Raja iPC PP -
MS. HARPREET SIMRANJIT  [FORMER |STATE  VS|CHI PBIL03015522 [56 DATED  |PS- RAMA 150/138(1)B [138-B(50Rs  [11.11.2021 11.11.2021 NOTYET  |CHARGE STAYED (VIDE ORDER
KAUR, CIM, SINGH BAINS SIMRANJIT  [2715/2021 (2021 13.032020  [MANDI [THE E), 150 FRAMED  {14.06.2024 DATED | o o THE DIRECTIONS]
UALANDHAR SINGH BAINS ELECTRICIT [ELECTRICITY 10082023 IN e ONBLE]
Y ACT 2003 |ACT (06 CRM-M-39247- |\ 1 o™ COURT  VIDE|
IAND 336 IPC [MONTH TO 05 2023 TITLED AS | cree 'NO 1047 SPIL
“SIMARJIT . . 1
[YEARS SINGH BAINS [GAZ-1I(10/15) DATED)|
IMPRISONMEN| VS STATE OF [29-02.2020 THE|
T, 336 IPC ( 03 PUNJAB” TRIAL [CONCERNED  JUDICIAL|
MONTH COURTIS  |[OFFICERS ~ARE BEING|
23 JALANDHAR IMPRISONMEN 9 0 9 DIRECTED T0 [PIRECTED  TO TAKE
|T AND FINE Rs GIVE A DATE [EARNEST EFFORTS TO|
250/-) BEYOND THE [REDUCE PENDENCY OF|
DATE FIXED By [CASES PERTAINING TO|
HON'BLE HIGH [EX/SITTING  MP/MLAS
COURTLe |AND NOT TO ADJOURN
16.10.2023. [THE CASES EXCEPT FOR|
INTERIM [RARE AND COMPELLING|
ORDER  [REASONS
CONTINUED
MS. HARPREET SIMRANJIT  [FORMER  [STATE  VS|CHI PBJL03015531 [57 DATED  |DIVNO.8,  [138-B,150 [138-B(S0Rs  [I1.11.2021 11.11.2021 INOT YET ~ [CONSIDERATION STAYED DB ORBER)
KAUR, CIM, SINGH BAINS SIMRANJIT  [2716/2021  [2021 13032020 IAL. [THE FINE), 150 FRAMED  {14.06.2024 DATED
WALANDHAR SINGH BAINS ELECTRICIT [ELECTRICITY 10.08.2023 IN
Y ACT 2003 |ACT (06 CRM-M-39230-
AND 336 IPC [MONTH TO 05 zogé;{&{[ﬁm
ﬁ?ﬁZONMEN SINGH BAINS
IT. 336 IPC (03 VS STATE OF
MONTH PUNJAB” TRIAL
| COURT IS
24 JALANDHAR IMPRISONMEN 8 0 8 DIRECTED TO Fdo-
T AND FINE Rs GIVE A DATE
[250/-) BEYOND THE
DATE FIXED BY
HON'BLE HIGH
COURT Le
16.10.2023,
INTERIM
ORDER
CONTINUED
MS. HARPREET 1) SIMARNJIT [FORMER  [STATE  VS|CHI PBJL03012605 [273 DATED  [DIV NO. 8, 188 IPC, 3 ED|01 MONTH TO [15.09.2021(SUP [15.09.2021(SUP| INOT YET ~ [AWAITING ORDER FROM | NOT STAYED THX MOKTHIV|AS PER THE DIRECTIONS]
KAUR, CIM, SINGH BAINS JASBIR 24232021 2021 17092020 [IAL. IACT, 51 DM |06 MONTH  [PLEMENATAR [PLEMENATAR| FRAMED  [HIGHER COURT ISSUED BY HON'BLE
UALANDHAR 2) SINGH ~ AND| ACT IMPRISONMEN|Y CHALLAN | Y CHALLAN 13.06.2024 HIGH ~ COURT  VIDE|
BALWINDER OTHERS [T/ FINE Rs 200 |OF SIMARJIT OF LETTER NO 1047 SPL|
SINGH BAINS ITO 1000/~ SINGH BAINS | SIMRANJIT (GAZ-11(10/15) DATED,
- SINGH BAINS [29.02.2020 THE]|
BALWINDER AND ICONCERNED  JUDICIAL|
[OFFICERS ARE BEING|
s [JALANDHAR S 7 0 7 DIRECTED ~TO TAKE
A [EARNEST EFFORTS TO|
(ON 01.11.2021) | PRESENTED REDUCE PENDENCY OF)
ON 01.11.2021) CASES PERTAINING TO|
EX/SITTING MP/MLAS
IAND NOT TO ADJOURN|
THE CASES EXCEPT FOR|
IRARE AND COMPELLING|
[REASONS.
MS. HARPREET SHEETAL SITTING  [STATE  VS|CHI/851/2018|PBIL03016087 [63 DATED  DIVNO.6,  [506/509 IPC [506- [21.05.2018 21.05.2018 106.06.2022  [CONSIDERATION NOT STAYED SIX MONTHS
KAUR, CIM, IANGURAL SHEETAL 2018 18.052017  [JAL. IMPRISONMEN 12.06.2024
UALANDHAR IANGURAL & [T FOR 2 YEARS,
OTHERS OR FINE, OR
IBOTH, 509-
D6 |JALANDHAR SIMPLE 5 5 0 do-
IMPRISONMEN
[T FOR 1 YEAR,
OR FINE, OR
BOTH
MS. HARPREET SHEETAL SITTING ~ [STATE  VS|CHI/ PBJL03032972 213 DATED  [PS- BASTI 143/149/186/5[143- 2.11.2018 22.11.2018 [INOT YET ~ [AWAITING ORDER FROM IN THE VIDE ORDER
IKAUR, CIM, IANGURAL RAVI 1899/2018 2018 13.12.2017 IBAWA KHEL, (05 IPC IMPRISONMEN IFRAMED IHIGHER COURT MEANTIME, DATED 02.11.2019
VALANDHAR MAHINDRU VALANDHAR [T FOR 6 31.07.2024 FRAMING OF IN CRM-M-46663-
AND OTHERS MONTHS OR CHARGES O s
FINE OR BOTH [SHALL REMAIN PAUL BHAGAT
186- STAYED AND ORS VS
STATE OF
IMPRISONMEN PUNJAB AND
R7 [JALANDHAR ITFOR 3 7 0 7 ORSY 1N THE. Fdo-
IMONTHS OR MEANTIME,
[FINE OF 500 FRAMING OF
RUPEES, OR ICHARGES SHALL|
BOTH 505,149- REMAIN STAYED
IMPRISONMEN
[T FOR 3 YEARS
OR FINE OR
IBOTH




Sr. |District Name [Name of the| [Name offSitting/ Title of thelCase No| [Date and|Police Station [Offence Maximum IDate of filing|Date of filing [Date of filingDate offPresent status and its|Stay, if any, by No. of No. of Expected time COMMENTS OF|
No. Court MLA Former assigned in| jnumber o jalleged punist (Challan (Criminal framing next date higher court witnesses witnesses | of completion [DISTRICT &
the Court FIR |Complaint |charge examined | remain to be SESSIONS JUDGE
examined
MS. HARPREET SHEETAL [SITTING VS|UCR/ 182DATED  [PSDIVISION |U/S I188IPC [0l MONTHTO [06.12.2022 NOT CONSIDERATION NOT STAYED [AS PER THE DIRECTIONS|
IKAUR, CJM, IANGURAL 583/2022 12017 DIV NO 4 [N( |AND U/S 126 (06 MONTH IREQUIRED [11.06.2024 [[SSUED BY HON’'BLE|
UALANDHAR IALANDHAR |OF IMPRISONMEN HIGH ~ COURT  VIDE|
ion|T / FINE Rs 200 LETTER NO 1047 SPL|
lf the People [TO 1000/~ U/S IGAZ-11(10/15) DATED|
Act 188 IPC AND [29.02.2020 THE|
U/S 126 PEOPLE ICONCERNED  JUDICIAL|
REPRESTATIVE OFFICERS ~ ARE  BEING|
28 JALANDHAR CT NIL NIL DIRECTED  TO TAKE
IMPRISONMEN EARNEST EFFORTS TO|
[T FOR TWO REDUCE PENDENCY OF|
[YEARS AND ICASES PERTAINING TO|
FINE OR BOTH [EX/SITTING MP/MLAS
IAND NOT TO ADJOURN|
THE CASES EXCEPT FOR|
RARE AND COMPELLING
REASONS.
MS. HARPREET SHEETAL SITTING [CHI/136/2023) 139 DATED U/S T88TPC |0] MONTH TO [31.01.2023 INOTYET  [CONSIDERATION SIX MONTHS
IKAUR, CIM, [ANGURAL 126.06.2018 06 MONTH IFRAMED 14.06.2024
29 |JALANDHAR JALANDHAR IMPRISONMEN| 0 15 +do-
T/ FINE Rs 200
ITO 1000/
L PAWAN ACCUSED APPEARED T oY
KUMAR TINU, 145, 188, 283, O WITHIN SIX
MS. EKTA 2 GURPARTAP 155 DATED 41,340 1PC. CHARGE | ACCUSED IN CUSTODY EXAMINED N TSN,
30 [JALANDHAR | SAHOTA, SDJM WADALA. 3 FORMER CHI/6/22 Y 5 YEARS 10.01.2022 FRAMED ON| PRODUCED THROUGH VC. 5 -do-
NAKODAR A, 3. 08.12.2017 NATIONAL 17.11.2023 | 1PW'S PRESENT AND AND 4 QAL
BALDEV HIGHWAY EXAMINED IN THIS GIVEN UP ACCUSED AS
SINGH ACT 1956 MONTH. NOW CASE IS ()Fr:ﬂ(;:',slgkﬁ
KHAIR. D F =
A FIXED FOR 05.06.2024 NATURE,
Ms Rajwant .
.. Manju Ranal \U/s 191, . . The concerned Courts
Bl |Kapurthala Kaur, Rgna Gurjit Sitting aCOMI/ — S— 193, 195,3 Years S— 09.02.2022 |---- [Notice to Complainant None —— fe— lhave been directed to|
CIM, Singh 12/2022 199 TP 17-07-2024 K 4 i
Kapurthala 99 IPC imake strenuous
ap fforts to dispose of
(Challan not
Ms.Suman Rana Gurjeet| UCR/ FIR 101/27- IPC presented, Consideration g:;lie:tases’an;n t:z
32 |Kapurthala  |Pathak JMIC, . uy Sitting 273/01-09- Subhanpur - JUCR - - N None - - L .
Singh 12-2016 355/506 14-06-2024 adjournment be given|
Kapurthala 2021 presented on|
lexcept for the|
01-09-2021 ial/sub ial
Challan not pecial/sul litantm ded
sons to be recorde
Ms.Suman presented, - reasons | .
Sukhpal - CRMP/ 195A,506 ’ |Awaiting challan, 06- lon moving of written.,
B3 |Kapurthala  |Pathak JMIC, Singh Khaira Sitting 472024 03/2024 Subhanpur iPC - Remand - 07-2024 None - application by  the
Kapurthala Papers d part
Ipendin concerned party
tding “omments = Kindly refer o
fthe Hon'ble High Court Letter]
No. 1047 Spl. Gaz- 11(10/15)|
ldated  29.09.2020 on  thel
lsubject cited above
it is submited that now there]
jare total 19 cases falling|
junder the subject cited matter|
lpending in  the Ludhianal
409,420,46 [Sessions  Division. Out o
7,468,471,1 14.11.2022 CHARGE Yes, order ‘hese‘ 19d°€ﬁ95'_;‘0“{m4 cases
i . jare stayed by Hon’ble Higl
Sh.  Amrinder BHARAT VIGILANCEIPC & 7JLIFE esigation NOT e e further| 11, 2034 1 o come. Ot of ot
34 |Ludhiana Singh Shergill [N/. BHUSHAN [FORMER PC/7/2022 11/16.8.2022 TMPRISON & IN/A FRAMED s . > 0 64 ondine courts. Out of tota
BUREAU [7A, 8, 12 co-| orders from Hon'ble] CRM-M- pending  cases one case is
ASJ ASHU 1302 OFMENT accused i TILL Hieh C 44942 lpending for disposal in Sub-
@) [accused 1§ DATE igh Court. - Division Samrala, of this|
PC  ACT| still pending) 2022(0&M) [Sessions  Division. ~ Case|
1988 Imentioned at Sr. no. 18 is|
ftransferred to the court of Sh.
Dugraj Singh, JMIC, Ldb|
from the court of Sh. Rajiv
Kumar  Garg,  IMIC|
Ludhiana It is further|
jsubmitted  that  strenuous|
lefforts are being made tol
[dispose of the cases at the|
arliest
ISH. 186, 353, 332, Yes
HARBANS SIMRANIIT SC/ B33, 307, 394, [FE . >
B5 |Ludhiana  |SINGH SINGH FORMER 36170/201 (1);3/ 19.06.20 iﬁgﬁim A lire A 22]IMPRISON  |16.09.2009 IN/A 07.06.2017 ?g”g;“z“ogz 4 Order  for é;{?fzzg; 1 21 -do-
LEKHI,ADJ, BAINS 3 7. 54, sOMENT o 2017
LDH ARMS ACT
[307,427,148,14
9.5
PC
25.27,54.59
IARMS  ACT|
IAND 51
MS DISASTER
: SIMRANJIT MANAGEME |LIFE NOT Awaiting
36 |Ludhiana QI/:I[?}I{\IDEEBJ IN; SINGH IFORMER ?SCI//ZOZS ;9/08'02‘202 ;I:IMLAPU 33;)IMPRISON 21.02.2023 INA FRAMED (Supplementary Challan NO 0 32 l-do-
LDH ’ BAINS MENT IYET for 05.06.2024
AND|
REPRESENTA
[TION OF THE|
PEOPLE ACT-|
1900




District Name [Name of thefName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum  [Date of filing|Date of filing Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SH.  SHIV Rigrous
MOHAN STATE VS mprsonrient
GARG, ADJ, SIMRANJIT SIMRANJIT| PBLDOI- 376,354,35 [ROt ‘ess than .,
Ludhiana  |[FTSC IN/A  |SINGH FORMER |SINGH ?51/ 1023 |003958- ;?0/ 10.07.20 gg’éSlON 42,506,120 thzﬁz'io“;‘ﬂi’lo.n.zozl NA  |NA IN/A zrlagf'zoz“ forawaiting) o gaved 24 0 24 TW";&‘}ﬁHalf’daf
DEALING BAINS BAINS & = 2023 . BOFIPC |~ ". t . :
WITH RAPE| IOTHERS ;r:gn]sgg]rgez)
ICASES, LDH fine
Stayed
CRM-M-
15016-
MS. CAPT. ITO VS|ICOMA/  |PBLD03 17168/;7178/;/81 [UPTO zoélg{(l\(/l)glt/lM)v 4
Ludhiana II}SF?IHIK?:JM IN/A IAMRINDER [FORMER |AMRINDE (12412/201 [018136- IN/A IN/A 93/199 IPC|[SEVEN IN/A N/A 12/1/2016 II‘:IIS/IMED ?(\;&;{AZI—]H(EC;OZA‘ORDER 15062- 4 ( Prelimry 4 3 months  |-do-
LDH ’ ’ SINGH R SINGH |6 2016 IAND 277 YEARS o 2019(0&M) Evidence )
OF IT ACT and CRM-M-
14983-
2019(0&M)
SIMRANHTIFORMER R23/35333 22072021
DAIS.
. RADHIKA BALWINDE CHI/ 40/09.05.201[SARABHA THREE .
Ludhiana IN/A IFORMER [SINGH 014300- PC & § 21/04/2017 | 23/07/2019 [N/A IN/A PW for 11.06.2024 Not stayed 15 13 2 3 months |-do-
I]igﬁl, CIM, End SINGH] BAINS &575/2017 2017 6 INAGAR OF [YEARS
DALJIT IOTHERS HIGHWA
rory SITTING Y ACT
N BALWIND
MS ARA SEKHON | 03 COMPLA
. BHARAT EKHON PBLDO03- "OMPLAINANT
ILudhiana II}I?I?IHIK%JM IN/A BHUSHAN [FORMER |VS gg()%gn 018791- IN/A HAIBOWAL 1333’56’186 2 YEARS IN/A N/A 28/04.2021 II;II(I);MED EVIDENCE FOR| Not stayed 11 8 3 6 months  |-do-
LDH i ’ IASHU BHARAT 2021 13.06.2024
BHUSHAN
ASHU 83/188/43
. EA
IMS. IMAHESHI | ..
. RADHIKA MAHESHIN INDER CHU PBLDO03- 233/ 8B
ILudhiana PURL CIM IN/A DER SINGHFORMER SINGH 40693/202 04130-2021 |12-08-2017 Ladowal ATIONA |5 YEARS 9/9/2021 03.04.2023 N/A IN/A PW for 01.07.2024 Not stayed 8 1/3/1900 4 6 months  |-do-
i ’ GREWAL 1 IL
LDH IGREWAL ~
IAND ORS HIGHWA
Y ACT|
1956 Stayed
CRM-M-
IMS. STATE VS|
ISIMRANIJIT CHI/ PBLDO03- 65003/2023
ILudhiana II’{I/}FI{)IHIK/EJM IN/A SINGH [FORMER S{%gﬁNHT68488/202 068538- 1;7/11'07’20 TS\]//\\IZ//\\];HA IIIZéA 0t6 months 9/12/2022 23.11.2023 [N/A IN/A ;\XQA&;-IE(ZOZA‘ORDER VIDE 8 NIL 8 6 months  |-do-
i ’ BAINS 2022 : o ORDER
LDH BAINS DATED
122023
. g:DHIKA SIMRANJIT gm&N;{? CHU PBLDO3- 55/08.03.202
Ludhiana PURI, CJM,N/A SINGH [FORMER SINGH 61170/202 |063145- DIVNO.5 [229-ATPC |l YEAR 06.08.2022 23.11.2023 N/A IN/A IPW FOR 06.07.2024 Not stayed 7 1 6 6 months  |-do-
LDH BAINS BAINS 2022
Not Stayed
BIKRAM butdqrdcr to
SINGH 12.09.2016 acjourn
) ISANJA [BIKRAM . PBLDO03- 500, 501 2 . beyond the
Ludhiana SuthiE‘H :erfw“ SINGH SITTING yé” ITHIA 29‘%/] o |000474- A JODHAN (502, 120-B2 YEARS  |N/A NA  |1201.2016 Sctt’:;ﬁm"f‘F*(‘)’\;A;]Tg;(;O%RDERS date fixed at 8 6 2 lyear |-do-
va SINGH [MAJITHIA SANJAY 2016 IPC S o Hon'ble High
) Court CRM-
SINGH
M-11055-
2021
SIMRANJIT 166-
| SINGH .GURDEEP (COMI/ IPBLDO03- IPENDING FOR|
Ludhiana Sull\ﬁis'.a :(r,?;;[lN/A BAINS &FORMER [KAUR  VS|64824/202 |009540- IN/A SHIMLAPU iizmiz;())‘}i%3 YEARS IN/A N/A 12.03.2021 N/A 12.06.2024 FOR| Not stayed 2 1 1 1 year -do-
va, AL BALWINDE ASHWANI 3 2021 iP’C EVIDENCE
R SINGH
STATE VS| IMPRISON
IMS. SIMRANIIT] IMENT FOR|
ISIMRANJIT CHI/ IPBLDO03-
. KARANDEEP SINGH 105/21.04.20 3 YEARS| AWAITING FILE|
Ludhiana KAUR, JMIC,N/A ZIANI?\I]; [FORMER BAINS 61431/202 283364- 0 DIVNO.6 |174-A OR WITHOZ.O9.2022 02.09.2022 [NIL 31.03.2023 FOR 12.07.2024 Not stayed | 1/10/1900 | 1/1/1900 1/8/1900  BIX MONTHS-do-
LUDHIANA IAND FINE OR|
IOTHERS WITH BOTH]|




Sr. |District Name [Name of theName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum  [Date of filing|Date of filing Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
No. Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SECTION
500 IPC-
TWO
'YEARS OR|
FINE OR|
WITH BOTH]|
SECTION
MS. IARUN ICOMPLALI |166 IPC-|
. KULDEEP KUMAR PBLDO03- INT U/S|ONE  YEAR| v
47  |Ludhiana E‘AAE?N?IEI]?CP IN/A SINGH I[FORMER |VS gg%gﬂ 044343- IN/A ,?.ﬁlé}gi/l 499/500/16 OR ~ WITH|N/A N/A 14.10.2021 N/A ]1‘:2\/(1)[6)?(;]2(21}3 FOR| Not stayed | 1/2/1900 NIL 1/2/1900  SIX MONTHS-do-
LUDHiANA ’ IVAID KULDEEP 2021 6/120-B  [FINE OR|
SINGH PC 'WITH BOTH]
SECTION
120 B IPC-
TWO
'YEARS OR|
'WITH FINE
OR  WITH|
BOTH
£94,188,26
STATE VS| 9,160 IPC|
ISIMRANIJIT SIMRANJIT|CHI/ PBLDO03- IAND SIB| L N
48 [Ludhiana z‘; @ JSﬁ‘gaVN/A SINGH FORMER [SINGH  [17216/202 |037911- ;fS/ 16.05.20 gg’éSlON OF %gNTHSgéoa.oqzozl NA  NA IN/A 6‘;”&‘2“052 " orders forl \io/ gtayed 10 0 10 lyear |-do-
pta, BAINS BAINS  &|1 2021 : DISASTERBdTH R
IOTHERS MANAGE
IMENT
STATE VS
. SIMRANIJIT SIMRANJIT|CHI/ IPBLDO03- 353,186,33 . ABOUT 1
49 [Ludhiana gﬁl n ?;;[rl‘gd‘“N/A SINGH FORMER |SINGH  [17215/202 [037932- %27/21'10'20 318/;510%1 2,188,149 3 YEARS  [06.09.2021 NA  |NA IN/A /1*1‘”13[‘)“2“52 4 orders forl \iot stayed 16 0 16 YEAR AND |-do-
n. BAINS BAINS  &|1 2021 . IPC o 6 MONTHS
IOTHERS
STATE VS|
S CHI/ PBLDO03- IPROSECUTION
50 [Ludhiana  [of- Gurindeny - RAJINDERP g pyy HARPREET 509,50 lo16766- ~ [$7050320 pakpa  [100420.02 15 yEARS 114102020 | 09.08.2023 N/a 09.082023 EVIDENCE ~ FOR| Notstayed | 21 2 19 2years  |do-
Singh, JMIC AL KAUR SINGH & h021 5 0B IPC 05.06.2024
IOTHERS o
188,505,
IPC 3 (4+3)
[EPIDEMIC llrfiogr;ths 9 4
STATE VS| IDISEASE WITNESS
| SIMRANIJIT CHI/ IPBLDO03- 505-2years L
51 |Ludhiana gh' JugrajNyn ISINGH  [FORMER [SIMRANITL 565700 lpage7-  [325/06-09-20 DIVISION - ACT, 189754 p\f 1 vear [13.00.2021 | 29.08.2023 |N/A 29.08.2023 [AWaiting  orders for) o e g  |ESHAVE 1 3 months  -do-
ingh, IMIC BAINS SINGH 021 20 INO.8 54 3 Epedemic 06.06.2024 BEN
BAINS DISASTERAfeSe ) EXAMINE
MANAGE [~ > years D AND
IMENT GIVEN UP
IACT
Sh. Rajinderpal DIDAR AMARJIT , 420, 465, ’ ]8 I5 3
. e S SINGH KAUR VS|COMI PBLDC1001 MACHHIW {467, 468, Evidence " (Preliminar|(Preliminar P -
152 |Ludhiana JSI:/TFS s (nll],N/A (Ex. AkaliFORMER DIDAR 172021 6282021 IN/A ARA SAHIBU71, ]2()B]0 YEARS [N/A N/A 09.07.2021 N/A 19.09.2024 Not stayed y y (Ere'l(;mlr.ldry 3 Years |-do-
> Samraia M.L.A.) SINGH IPC Evidence ) | Evidence )| EVidence)
FFurther order  from|
the Hon’ble Punjab
land Haryana High|
(Court, Chandigarh
passed in crm-m-|
[3815-2021 (0&m) and|
lother connected case|
that is crm,-m-3907-|
(Not stayed) As per Hon’ble[2021 be awaited il
Nazar Singhl ‘Adiourned High Court trialthe date 12.07.2024
MS.  GURJIT| i °Ing ] , lcourt is directed -Notice to
anshahia beyond the date .
A (Former MLA) Nazar Singhl o0 gy 500, ot FramedFor  Anoee fixed Vide loadjouned |acoused no 8 Naresh
53 [Mansa CHiEE - Vs Sitting ~~ |[Vs Bhagwam15707/2019 300]78(5"20]91\1& (City I Mansa  [501, 2 Years INIL NIL  [730/19 Y"‘ “"“EdA"f‘ _ Appearance  Off "y e g 6 Nil beyond the date|Kumar, = Non-bailable
Bhagwant Mann MLA - 502 IPC et ccused after summoning 28.01.2021 in fixed, 50 warran_t of accused no|
JUDICIAL " expected time {4 JB Singla. Argument|
MAGISTRATE Singh  Mann CRM-M-3815 lof conpletion ofon  application  for|
MLA 0f 2021, CRM- : o "
M-3907-2021 trial cannot be [permanent  injunction
predicted  [filed by accused RS
MJolly be addressed on|
the date fixed.
FThis is the order|
passed by Ld. Trial
ICourt dealing with the|
matter.

Moga

Nil




Sr. |District Name [Name of theName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum IDate of filing|Date of filing [Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
No. Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Ty U7S= 21(7) o
Mines and
Minerals
. (Development
Sh.  Joginder| and  Regulation)
Pal son of Sh., IAC 57|
Sh.  Chandan Paras Ram, f/l’lige)s ar\(gir:‘ne:;lwrs“:r::‘nlent for| witnzei‘ess
No DW is present. Now to
fans _~ PCS, Rlo Ward no. stae veoraNan | lepoosoosor [FIR No. 49Taragarh,  |Minerals |a fem which may come upon on 06.06.2024 examined [2(one witness
154 [Pathankot N g PlFormer . P! dated District (Developmeexe" 0 9111.10-2022 | 11-10-2022 |...... 12-04-2023 [for cross examination of no 30 and four will be 2.5 months
Magistrate 1st Nagar Joginder Pal on 42022 108.06.2022 [P vears, or with finej DW-1 Bachan Lal and| i i
.06.. athankot nt andwhich may extend| A L witnesess | reexamined
Clas, Colony, 11.10.2022 Regulation) [o twenty five defence evidence Fixed for given up by
Pathankot Sujanpur, Act, 1957  [thousand rupees, the State
Police Station ’ lor with both
; 2) U/S:- 379
Sujanpur IPC ( Added later|
lon) Imprisonment]
for 3 years or fine|
or by
Ty =21 o
Mines and
Minerals
(Development
and  Regulation)
lAct, 57]
Imaximumt
imprisonment ~for]
la term which may|
lextend to  twol
. years, or with fine|
Sh.  Joginder| f/l1|£11e)s arﬁjwhich may extend|
Pal son of Sh., " to twenty five
Sh.  Chandan Minerals lthousand rupees,
Hans  PCS Paras . Ram, (Developmelor with botn.~
e ’ R/o Deep| FIR no. 88,Taragarh, 2) UIS:- 379 IPC|
Judicial State Vs|Challan not| g nt and| Challan not presented, next|
55 |pathankot Magistrate 1st] Nagar Former |} ginder Pal jpresented |\ dated District Regulation) [yorisonment for-—- N e dated 05092024 | T e e e
Colony. 129.12.2023 |Pathankot years or fine or
Clas, Suianpur Act, 1957 Jboth.  3) U/S :
Pathankot ujanpur, 379, 353353 PG
District 332 186 Imprisonment for|
» “[two years, or fine,
Pathankot. 34 of IPC |y bilh % u/é °
3: IPC
Imprisonment _for|
3 years, or fine,
or both. 5
uis- 186 IPC|
Imprisonment for]
3 months, or fine|
lof 500 rupees, orl
both. 6) U/S:- 34
[ — ting—Order—of—Hor'bH .
Sh.  Ranbir| month| High Court as vide order| Proceedings
M D Singh  Nikk imprisonment  or| dated 19.04.2023 in CRM-M initiated
BS- N azy| MIL/g\ 'f a,| State Vsl r 1gg e or both U 26324-2021 titled as “Ashok| before
angarn, rom| ivisi S s[269- 6 months Kumar & Others Vs State of| g i
§ g - " |Ashok CHI/ PBPO03- 121/ 05-06-Division No. £ 05 ICharge not(5"™" b > - Hon’ble High
P [Pathankol ACU(SD)-cum Nurpur Siting umar  &l585/2021 [001909-2021 [2020 2 Pathankot 200 270mprisonment - ori20-05-2021 framed yet [jeo.Trial | Coutt i Yes 14 14 Court
onstituency \PC ine or bof directed to adjourn the case| 4
Pathankot District another Uls 270- 2 pending before it, beyond regarding
K HP |Years the date fixed in present] quashing of
angra (H.P) [mprisonment o petition.  Next date is| FIR
oeenet 21 before
notice of
Sh. Atul BRAHM accusatio No DW was present. Thel
Kamboj Seer e Uscom pepTos0t lcome OV liggs00 1011202 FOR Defonce "o Boenee’ Egence 1o
g - 1. efence after !
-cum- |- 4 - — . - " 08.05.2024. F: f
> [PATIALA - (CJSD-cum SINGH  [TOMe"ISIMRANJE 1342018 [2725-2018 [CASE  [oa> | IPC 2 YEARS 08.01.2018), evidence  for 25 | noticeof | 'PW | 2Months foo52020 Frantc et
BAINS ET SINGH, 13.06.2024 accusatio dispose off the case at the
PATIALA BAINS nand 1 learliest.
defence
witness
188 IPC
State of| p
Eh' Al Harinder Pal Punjab Vs 177 MV Case is fixed for| No Pws were present. Now,
amboj, Singh HarinderpallCHI/  |PBPT0301 Sadar St 1954 04.11.202 [12.06.2024 for Crrsence. on”" 17062054,
o Harinderpal|Cl . - A1 .06.. . levidence on  17.05.

58 |PATIALA CJSD-cum Chandumair Former Singh 854/22 168962022 16/6.2.2022 Patiala 133 6 Months ~ {04.11.2022 3 Prosecution 8 None PW 8 6 Months e efforts wil be made|
IACJM " Represant - lby the Court to dispose off
PATIALA a Chandumaj lation  of Evidence fthe case at the earliest.

ra
PPeopel Act|
Harmeet  Singh  was|
lexempted  from personal
lappearance in view of an|
lapplication filed by him for
lexemption. No CW  was|
lpresent and summons werel
Inot received back. CW|
jasleen Kaur, SDMcresn as|
well as remaining witnesses|
were  sumoned forl
18.4.2024. On 18.4.2024 the|
laccused was exempted from|
193.199.1 lpersonal appearance in view|
Ms. Navdee] N . lof an annplication filed by

5o [paiaLa [KaUn CJM‘Z- Harmeet g4 a;artneweetvs'co""” PEPTO300 1167100220151 2R5e-/-\resiep;1(t:7 ears 20042023 | -  |20.04.2023|- 06.06.2024 Evidence | - 16 5 13 6 Months Goninder " Snén e

cum-ACJSD, Singh 9 s 90/2023 42352023 [22 ep y -0 04 00 ovaming PR
y ingh ation  of| pletely]
Patiala Whereas  CWS  werel
People Act lsummoned for 25.4.24. On

[25.4.24, the accused was|

lexempted  from personal

lappearance in view of an|

lapplication filed by him forl

lexemption and CW3 AS]|

langrej Singh was examined

lcompletely ~ whereas  Cws|

[mentioned at Sr. No. 1 and 9|

lhave been summoned for

102.05.2024. Strenuous|

lefforts will be made by the|

lcourt to dispose off the case]




Sr. |District Name [Name of theName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum  [Date of filing|Date of filing Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
No. Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Balbir - [Ld. presiding officers
Sh. Sham Lal, Singh  vSICRA/ PBROO01- Sri 323,324,3 IArguments. lare asked to decide these]
60 |[Rupnanagar |ADSJ, Balbir Singh Sitting stat% ofl95/2022 002406-  85/2011 Chamkaur [25,506,34 N/A N/A IN/A N/A 11907 2024 No 0 0 0 N/A lcases  expediciously by
Rupnagar Puniab 2022 Sahib IPC s lgiving shorty|
unja ladjournments.
Sh. Sham Lal, vewa  JoRrRy PBROO1- Sii 323,324,3 lArguments
61  |Rupnanagar |ADSJ, Balbir Singh [Sitting 9! 002685-  [85/2011 Chamkaur [25,506,34 N/A N/A  IN/A N/A g ; No 0 0 0 N/A -do-
R Balbir 63/2022 . 11.07.2024
upnagar Singh 2022 Sahib IPC
Sh.  Sumit State  vsCHI/ s 1% Maximu H?;H S
62 |Rupnanagar [ ViaKkar, Balbir Singh [Sitting  |Didar Singhi5217/201 |.BRO0300 10 datedChamkaur g 45 467 imprisonme |57 o9 5011 |29 03,2014 |N/A 29.03.201 Awaiting _for further opy cpl| 16 16 16 1502 1,
IACJM, 20 3 05212011 [27.01.2011 [Sahib 1468.471 nt of 7 years 4 order till 17.08.2024 M-13500 Years
Rupnagar rs. ’ with fine g g
IPC 2023
Ms. stayed by Ld.
/Amandeep Kanwar Pal gﬁ%ahn VSCOMI/  |PBROA100|IPC IPC 500,506 lAppearance hdl
03 Rupnanagar gﬁ“r;\nfr%“‘f; """ Singh Rana | °™"  Kanwar Pall5/2022 (000962022 [Complaint |Complaint |IPC 2Year  IN/A N/A - 104.02.2022N/A 17.08.2024 Sjjj'“e"s 4 4 4 2Year |do-
y P! Singh Rana ge.
Sahib Rupnagar
uis  45(1) (Aggiist The officer has been
Ms Manjot Swaran Singh E_nforcement ECIRILZO/ MALANDHAR [OF  PLMA Swaran Singh lsensitized to dispose|
ot [SAS Nagar  |KaUr . CBI1 Philaur and. - (DO comar  |PBSA01004 [2013 ENFORCEMZOZFOR | ks |12.072017 N INa 09 10,2015 [Prosecution  Evidence| Phillaur only) | g o7 01 of 15 O e e
48T Ipynjab, af Avinash Chahal QJ& 08/2017 6792017  |DT.25.08.20 |5 1oe ~roma loFFENCE A 10 on 17.05.2024 CRM-M- Prosecution | Year approx [j pec as p
Mohali Mohali Chander aha 13 46388-2022 rections  issued by
ors. TE U/S 3 AND| . Hon’ble Supreme|
4 OF PMLA By Hon'ble ICourt
High Court
U/S 44 & 45|
IOF  PLMA| [The officer has been
Ms  Manjot Enforcement ECIRILZO/ [ELANDHAR 2002 FOR pensitized 1o dispos
Kaur , CBI-1 Maswant - Directorate |[COMA/ PBSA01000 [10/2022 I Charges  |Appearance of accused 02 -
05 [SASNagar |pyyiap  af Singh Sitting /s Jaswantl1/2024  [2072024  |DT.23.05.20 EI‘QECTOR A SEFESN%E 7YEARS  04.01.2024 NA - INA Not Framedjon 10.05.2024 No 20 0 20 Years approx Z."peqm"“s 25 per u;e
Mohali Mohali Singh & ors. 22 w irections issued by
TE ISEC 70| Hon’ble Supreme|
IAND 4 OF| ICourt
PMLA
[The officer has been
Directorate gjf/s 44, 45 |Accused Sukhpal Singh isensitized to dispose|
" of N Khaira and Gurdev| jof the case|
Sh Avtar Singh,| Sukhpal ICOMA/ PBSA01000 [ECIR/02/ Prevention {7 YEARS " . 1 .
66 |SAS Nagar " " . |Former  |enforcement D e 06.01.2022 | 06.01.2022 NA 27.10.2023 [Singh are on bail. Now| NIL 39 0 39 lexpeditiously as per|
IADJ,Mohali Singh Khaira Vs SLIkhpal01/2022 200-2022  |STF/2021 gundgﬁ:eywnh fine pending for evidence Year approx the directions issued
Singh Khaira 9 ifor 17.05.2024 by Hon’ble Supreme|
IAct 2002 Court
[The officer has been
State o isensitized to dispose|
. N - IAdjourned for Presence| jof the case|
Sh Avtar Singh, Sunder Sham Punjab  vs|PC/ PBSA01011 |19/15.10.202 |Vigilance Uls 8 PC|7 YEARS - -
67 |SAS Nagar IADJ,Mohali |Arora Former Sunder 60/2022  [762-2022 |2 Bureau IAct \with fine 12.12.2022 12.12.2022 {15.10.2022 |18.09.2023 |of witness No. 05 for| NIL 25 0 25 1 Year approx exped_mou_sly as per
28.05.2024 the directions issued|
'Sham Arora )
by Hon’ble Supreme|
ICourt
[The officer has been
s Challan against| isensitized to dispose|
" tatg © - accused Vijay Kumar| lof the case|
68 |SASNagar ~[oh Avtar Singh, Vijay Singla [Former  [Funiab  vsPC/ PBSA01007 65/24.05.202Vigilance  UIs 7, 7A7  YEARS|y3 o7 5025 | 23.07.2022 [24.05.2022 (CN2r98S  Igingia not presented|  NIL 19 0 19 1 lexpeditiously as per
IADJ,Mohali Pardeep 24/2022  |420-2022 2 Bureau PC Act \with Fine INot Framed s b " T Year approx s -
Kumar ame be awaited for| the directions issued|
24.05.2024 by Hon’ble Supreme|
ICourt
One year after|
7,7A,13(1) IAccused Sadhu Singh framing
(A)2) P.C| Dharamsot  has not| charges  [The officer has been
State Vs IAct been produced by the| (charges in [sensitized to dispose|
. " . - 120BIPC &(|Life Jail  Authorities.  His| this case are |of the case|
69 [sASNagar  [afhAiar Singh, SO ormer e Oy ey poaa 08 o paaedViglance 409,420 .46 Impriesonme (06.08.2022 | 06.08.2022 [06.06.2022 [G19%S  loroduction warrants be|  NIL 89 0 89 |notyet framedfexpeditiously as per
3 % Ors s 15,467,468,4 Int lagain issued for| as the the directions issued|
71 IPC| 28.05.2024 for| sanctionin by Honble Supreme|
IAdded lproducing him in person| this case is (Court
Later) on the date fixed not yet
received
[The officer has been
State o isensitized to dispose|
Ms  Harpreet . N CIS No| FIR No. 05| Uls 286, Pending for 04.05.2024| jof the case|
70 |SASNagar |Kaur, ACJM| k"r‘]‘::}'a' Sitting &“’Eﬁf’ar VSICHI/106/20 81352823?01 Dated Mattaur  |506, 20110 Year 10.03.2021 | 10.03.2021 [06.01.2019 [25.01.2023 ffor Producing death|  NIL 14 10 4 63?]‘;”;22:" lexpeditiously as per
Mohali ' IArsari 21 08.01.2019 IPC certificate the directions issued
nsari 5
by Hon’ble Supreme|
ICourt
Efforts are
. Aman being made
Sh. Munish 323, 452, . . 2
. Sh. Aman - Arora Vs |15/09.01.|PBSG0100 . . Consideration on to dispose
71 |Sangrur Singal, D & NA Arora Sitting Rajinder 2024 | 02702024 NA NA 148, 149 7 years NA NA NA N/A 05.06.2024 No 0 0 0 the case as
SJ Sangrur IPC
Deepa early as
possible
Efforts are
. Rajinder being made
Sh. Munish 323, 452 >
" Sh. Aman - Deepa Vs |34/14.03.|PBSG1002 . ‘ IAppearance on to dispose
72 |Sangrur Singal, D & NA Arora Sitting Aman 2024 3802024 NA NA 148, 149 NA NA NA NA N/A 08.07.2024 No 0 0 0 the case as
SJ Sangrur IPC
Arora early as
possible




District Name [Name of thefName offName offSitting/ Title of thelCase No/CNR No. [Date and|Police Station [Offence Maximum  [Date of filing|Date of filing Date of filingDate offPresent status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
Court MP MLA Former case assigned in| jnumber o jalleged punist (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Case stayed
from Hon’ble
Supreme
Court and
<t Batwind sh s v No o_rdzrfhas been further e i b
. Balwinaer| N tate Vs received from apex necessary IS IS staye Y|
Sangrur Kumar, ADJ| NA 2hanwam Former Amrik 58/16.09.\PBSG0100| 132 of Dhuri 143,302,1 for life. 16.09.2004 |28.11.2005 NA 28.11.200 Court. Awaiting for stayed 19 11 8 steps be |Hon’ble  Supreme|
ingh Ex. " 2014 00482004 |18.05.2004 49 IPC 5 "
Sangrur MLA Singh further order on laken_ a_\fter ICourt of India
30.08.2024 awaiting
orders of
Hon'ble
Supreme
Court
Sh. Mohd. Case is adjourned for bEefif';)gn?nzzjee gt!f?cer wgsogﬁzz:qgg
Sangrur S?r?grhm:nﬁlgg, NA ShY‘;\ngh Sitting A,f‘g'r"’e‘fsxs 35%\2‘1 Zszgfz%lﬁo NA NA NA Syef?rrfe and| A NA NA N/A Sgggment on No 0 0 0 t‘r?edc'z’;‘e’sfs to dispose off the
Sangrur Yadav :07.2024 early as case on  Priority
! basis
possible
tate V: Efforts ar
Sh. S’\E}aend ) Case is adjourned for beir?g rsn:ldee gf]f(iecer W;:SOZﬁZrcng
. Parminder Sh. Naresh o Kishor @ | CRA/ |PBSG0100 5 years and to dispose N
Sangrur singh, ADJ,| NA | “Yadav | SMN9 | Goidy and | 40/2021 | 59262021 | VA NA NA fine NA NA NA N/A Argument on No NA NA NA"ihe case as ‘C‘;Sg's”gie "’,f:iotrri‘te
Sangrur Naresh e early as basis Y
Yadav possible
Case stayed
from Hon'ble
High Court
in CRM-M-
Sh. Gurkirpal 188 IPC 6216-2023 Case stayed from
Singh Vijay State Vs . and 51 . and further N A
Sangrur Sekhon, Civil| Inder NA Former | Vijay Inder |, 4%';:)/22 F;%?ZGZ(?ZOZO 31’122'32'20 S;';yrur Disaster | 2 Y€ 0| 51 09,2022  not farmed | NA NA ing'%gsf;g;f“”de' yes 13 0 13 necessary 1" b'&m{’ﬂ_gﬁf
Judge (Sr. | Singla Singla Managem e steps be 023
Div.), Sangrur| ent Act taken after
awaiting
orders of
Hon’ble High
Court
Case stayed
from Hon'ble
High Court
in CRM-M-
Sh-;ﬁgﬂrpm Vijay State Vs | o |pgsG0300[25/13.02.200  City 1 fr‘%lglc one year or |IAwaiting further order gﬁéi“ﬁ‘ﬁ ﬁiﬁvemfﬁ-yeﬁ cfgonrq
Sangrur Sekhon, Civil Ir_1der NA Former Vija_y Inder 24912022 | 77982022 2‘2 ) Salr?g/]rur Disaster fine gr both 21.09.2022 | not farmed NA NA fOVerISI.OgS.ZUOZ4 yes 9 0 9 necessary | CRI\/IEM-GZIUG-
Judge (Sr. | Singla Singla Managem steps be 023
Div.), Sangrur| ent Act taken after
awaiting
orders of
Hon’ble High
] ] Court
Sh. Gurkirpal Hitesh Consideration on Effons are \rpe Concerned
Singh Mallikar Bhardwaj coMIl |PBSG0300 499/500 N SHS Rgport nol btelgg made (Officer was directed
Sangrur Sekhon, Civil|  jun NA Sitting Vs 4072023 | 9002023 | NA NA Po 2 years NA NA  |06.06.2023| ot g mde? e Zse s No 0 0 0 r? ISPOSE i, dispose off thel
Judge (Sr. |[Kharge Mallikarjun ramed jadjourned to the case as icase on  Priority|
N consideration early as .
Div.), Sangrur| Kharge 15.07.2024 possible basis
SBS Nagar Nil
Sukhbir .
s Muktsarn RO Pk Bhagwant, Singh Badal o024 PBSM02000| i Recovery | i N - o Smeme;T;cation Ni Ni Ni -
Sahib Mkteas Sahib | Singh Maan PP BR L |md dated0402024 ! ! lof Damages| ! ! ! ! 29.05.2024 ! ! ! !
S nagwant iy 01 2024 And 18.07.2024
Singh Maan
354,323,50
6,148,149
Sh. Rakesh| . g
Manjinder State Vs| . IPC,  3(1) . . . .
Tarn Taran 5#;1;2 asiN/A  [Singh @siting  [Davinder 311/313‘08‘2 515321;%001 33.03.2&?‘1%‘% . Tarmi ), 3(1) &5 years 09.05.2013 | 09.05.2013 [N/A ;g:??igg gg‘?géf;g;: Evidence / N/A 21 10 11 Six months Era;:ecftm‘f;‘fi‘gfni"f
Tarn Taran Sabha [Kumar 4 of SC &
ST
|Act,1989
1. Manjit|
Singh 188,269,27 [Proceedings stayed b;
Sh. Amandeep| 2. Kultar| State V5| 0 IPC, 51-B N N y Y]
Tam Taran  [Singh, ACIM/N/A  [Singh Sitting  [Manjit %3/106‘09‘ ggogg?ooz 52.608.25;59‘1;2‘3:; Tam‘D‘isasIer 6Months  (06.09.2021 | 06.09.2021 [N/A 03.06.2023 ftlsl,r(‘)l;;oz . Orders /1 Nya 1 9 2 six months |01 bleml;e‘fh ﬁ:;ﬁ
[Tarn Taran Sandhwa Singh 1e 109.02.2024,
3. Laljit int Act o .
Singh Bhullar|
188,269 Some accused» has
Ms. Parvinder Virsa  Singh State  Vs[03/03.01.2 [PBTTA1000[113  dated [PC, 518 ch dFurth Ord / ?{een' i CO‘W‘Ctedci
Tarn Taran I;au.n SDIMIN/A (8 80 ormer R:n;t SinghSOZZ O 82022 ha 08,2050, Valtoha II\DAisasler 6 Months  [24.12.2021 | 24.12.2021 |N/A fr;$§§y2? 8072024 T N/A 10 0 10 Three months h;:’i‘;‘:;g i
au anageme through notice as well
nt Act :
jas bailable warrants.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.05.2024

Case No. . Stay, if No. of "
s " A " . Date of - Date of filing Date of \ Total no. | No. of o Expected time
Sr.No| Sitting/ Title of the | assigned Date and number Police Maximum o Date of filing P . Present status and | any, by h witnesses " P .
X Name of the Court Name of MP | Name of MLA Former case in the CNR No. of FIR Station Offence alleged punishment cfrl.:“gn charge sheet C%rr;mllr;iarlﬁ f;:r:rlng its next date higher § of s remain to be of cg;r:zl:lnon Comments of Ld.District & Sessions Judge
Court P 9 court examined
Vide order in CRMM
No.41105 of 2020 had
h IN SIX MONTH
been adjourned to
SH, Rajinder Pal 1210.2023 by Hon'ble PRELIMIN e
ISH.RAHUL SUKHBIR e Singh vs NACT |CHCH030006 Charge not High Court and the : . .
1 IGARG,ACIM SINGH 0 Sitting Sukhbir Singh | 692/2017 92017 0 0 U/s 500,501 IPC 0 0 0 31.01.2017 framed yet. [interim order has been YES 8 EVIDENC 0 PRoggEED\NG ICase was not listed during this month
BADAL Badal continued. Now this EXAMINE S START
ffile is ordered to be put| D AGAIN
up on 04.06.2024 for
awaiting further order.
Further orders in
SH. BIKRAMJIT CRMM No.24842, of SIX MONTH
g APPROX AS
SH. SINGH State vs PCH 2023 Hon'ble High AND WHEN
2 SHRSHULGARG, | Bawinder | MANTHIAMLA | SUing & | gawinder — l4643/27.05|CHOHOS0063) 137/07.08 2020 2 UIS 188 IPC | Upto 6 Month |27.05.2021| 27.05.2021 0 Chargenot | court notreceived. | ygg 7 0 7 THE |Case was not listed during this month
ingh AND Former Singh Bhunder| 2021 022021 framed yet. |Now this file is ordered,| PROCEEDING
Bhunder | SH.MALKIAT 9 to be put up on S START
SINGH, EX.MLA 17.08.2024 for AGAIN
awaiting further order.
Charges
framed .
against some
:é%“:‘saio On perusal of the concerned case file on dated 18.05.2024
pa eared. Complete details of application seeking exemption from personal appearance|
Tﬁs havé the accused Gurpreet THREE ffiled on behalf of 20 accused persons. Same was heard|
SH. HEERA State vs. PCH pleadgd quilty Singh and Gurvinder MONTH FROM and in view of the reasons mentioned therein personall
[SH.RAHUL " HEERA SINGH| CHCH030063 : Singh not received. lappearance of the accused persons was exempted for that
3 IGARG,ACIM 0 SINGH GABRIA, | FORMER GABRIA, EX 46422(/)2271.05. 012021 139/09.08.2020 26 u/s 188 IPC Upto 6 Month |27.05.2021| 27.05.2021 0 acTadir?\K:ri;?t Case adjourned to NO 6 0 6 IEEE?\?\:I;\EN(O;E day only. Summons issued to S| Karan Singh not received|
MLA have beer; 12.06.2024 for filing OF ACCUSED back Served or Unserved. He was again ordered to be|
. details of above summoned for 12.06.2024. Complete details of he accused|
convicted and d Gurpreet Singh and Gurvinder Singh not received. C
fined. Charges accused. urpreet Singh and Gurvinder Singh not received. Case|
yet to be ladjourned to 12.06.2024 for filing details of above accused.
framed against|
remaining
accuse
F:;;'i'c‘!%ﬁpys‘%ge WITH IN ONE [On perusal of the concemed case file on dated 04.05.2024
25.08.2023 YEAR FROM [an application under Section 239 CrPc filed by the Counsel|
STATE VS. PCH U/S 354, 354-A, CHARGES CrPC and for 1 e
[SH.RAHUL SH.SANDEEP L CHCH030224 y g AT 9:25PM " THE DATE OF ffor the accused. Copy was supplied to the State for filing its|
4 IGARG,ACIM 0 SINGH Sitting S/;l‘\lAIIDGEEP 15528(/)2283.08. 002023 168/31.12.2022 |SECTOR-26 354-B,§:1‘32(.:506, 7 years BEFORE 25.08.2023 NA NOT$E¢MED arg:;ﬂgrr:: oencfraasr:mg NO 45 0 45 APPEARANCE freply on 06.06.2024. Arguments on application under
Ld.CJM ad'our?]ed to OF THE Section 209 of CrPc and on the point of framing of charges|
Oé 06.2024 ACCUSED. |be also addressed on the date fixed.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.05.2024

Case No. " Stay, if No. of "
e . - " : Date of - Date of filing Date of Total no. | No. of P Expected time
Sr-Noj IName of the Court Name of MP | Name of MLA g'mnl Title of the as'slgned CNR No. Date and number PO|IFe Offence alleged Mag(lmum filing Date of filing Criminal framing Pre;en( status and any, by of i wnnlesses of completion Comments of Ld.District & Sessions Judge
. ormer case in the of FIR Station punishment Challan charge sheet Complaint h its next date higher remain to be f trial
Court plain charge court . of trial
Vide order dated
09.02.2024 in CRMM
5886 OF 2024 , CWP-
PIL-29-2021 (O&M) & On perusal of the concerned case file on dated 22.05.2024
CWP-PIL-112-2023 application seeking exemption from personal appearance|
SH.GURMEET STATE VS. Hon'ble High court has| APPROXIMAT ffiled on behalf of 11 accused persons. Same was heard|
5 g:‘"v?ACHIN YADAV, N.A SINGH @ Sitting GURMEET PC;‘&?SW CH?&%I;%OGZ 324 DT.24.10.2020 zgcggg' U/s 188 IPC Upto 6 months |26.05.2021| 26.05.2021 0 28.02.2023 Stayed Case No 6 5 1 ELY THREE |and in view of the reasons mentioned therein personall
MEET, MLA ISINGH & ORS | ' : proceedings till MONTHS  |appearance of the accused persons was exempted for that
14.03.2024. For day only.Case was adjourned to 20.08.2024 for awaiting|
awaiting further orders (further orders from Hon'ble High Court.
from Hon'ble High
court case adjourned
t0 20.08.2024.
1. Sh.Harpal
Singh Cheema.
2. Master Baldev
Singh. Vide order dated
3 MSKBB'J'”“S’ 22,03.2023 CRMM
aur APPROXIMAT
4.5h.Gurmeet No-14540 of 2023 ELY THREE
Sh. Bhagwant| & Hon'ble High court has|
ISH.SACHIN YADAV, singl i State vs Poh | CHCH030120 ot N directed to deffer the APTER e
6 om " | Mannmp | o2 Vanjeel | giing | Bhagwant [5143/06.09, 01Dt. 10.1.20 tation U/S 188 IPC | Upto 6 months | 13.10.2021| 13.10.2021 0 otyet | ocedings beyond the|  Yes 16 0 16 Case was not listed during this month
ingh Bilaspuria " 992021 Sector 3, framed. , VACATION OF
(Now CM 6.5h Aman singh Mann 21 ch date fixed in Hon'ble STAY FROM
Punjab) -Sh. 9- High Court Now this .
’ Arora. o s ordered to be put HON'BLE
file is ordered to be pul
7. Sh.Narinder up on 21.12.2024 for HIGH COURT
8. Sh,Ja?rSingh awaiting further order.
Rodhi
9. Ms.Sarabjeet
Kaur Manka
Vide order dated
23.11.2022 CRMM
No48302 of 2022
Hon'ble High court has| APPROXIMAT
Sh PREM directed l.e Interim ELY THREE
SINGH Sh Harinder State vs PREM Pch order to continue |.eto MONTHS
7 RSACHIN YADAY, CHANDU | singh Chandu | Siting et Ip422106.09|CHEHOSNI20 7418 82020 PS3 uis18s Upto 6 months |13.10.2021| 13.10.2021 0 ot yet a;’é‘;g::j‘{‘hee‘g;’f:g:‘egj Yes 16 0 16 A e & Case was not listed during this month
ajra MAJRA 2 I.e 19.12.2023in STAY FROM
(FORMER) ke L o
Hon'ble High Court HON"BLE
Now this file is ordered HIGH COURT
to be put up on
08.07.2024 for
awaiting further order.
1. Sh.Aman
Arora.
2.Sh.Jarnail On perusal of the concerned case file on dated 18.05.2024|
Singh. Vide order in CRMM lapplication seeking exemption from personal appearance|
3. Master Baldev No0.21450, and in APPROXIMAT filed on behalf of 08 accused persons. Same was heard|
Singh CRMM 25489 of 2023 ELY THREE and in view of the reasons mentioned therein personall
4.Ms.Sarabjeet Hon'ble High court has| MONTHs  |[aPpearance of the accused persons was exempted for that|
Kaur Manuke State vs AMAN| Pch directed to deffer the day only. Case was adjourned to 30.07.2024 for awaiting|
8 [SH.SACHIN YADAV, NA 5. ShKuwant | Siting | ARORA& [1178104.08|CHCHOS1516) 76/ 06.10.2021 ps3 | VS188.188, 353 | ypto 3 years |04.08.2022| 04.08.2022 0 fotyet lorocedings beyond the| ~ Yes 17 0 17 AFTER THE |6 ther orders from Hon'ble High Court.
: framed. : , VACATION OF ot
Singh Pandori ORS. 2022 date fixed in Hon'ble STAY FROM IAn Application was also filed on behalf of accused Aman|
6.Sh.Jai Kishan High Court Now this HON'BLE |Arora seeking permission to visit USA and Dubai. Notice of
Rori ffile is ordered to be put| HIGH COURT the same was given to the State. No reply was filed.|
7. Sh.Manijit up on 30.07.2024 for |IArguments heard and permission to visit abroad on|
Singh awaiting further order. furnishing Bank guarantee was granted. Case was|
8.Ms.Anmol ladjourned for the date fixed i.e 30.07.2024.
Gagan Manni
1.Sh.Bikram.
Singh Majithia
(Sitting MLA)
2.Sh.Daljit Singh On perusal of the concerned case file on dated 18.05.2024|
Cheema application seeking exemption from personal appearance|
(Ex.MLA). ffiled on behalf 10 accused persons. Same was heard and in|
3. Pawan Tainnu view of the reasons mentioned therein personal appearance|
‘(‘M'S-hA;::_'J’;Qel of the accused persons was exempted for that day only.
- 9N For filling reply to the Reply to the discharge application filed by accused|
Rakha, (EXMLA) Stateve peh application for P NN THS lBalwinder Singh filed. Case was adjoumned to 26.05.2024
ISH.SACHIN YADAV, S Sitting & CHCH030282 U/S188, 186, 353, Not yet discharge filed by ffor arguments on the said applications.
9 (CJM NA Sha;“?ﬁ ()MLA Former Mﬂ#ﬁ:‘x& 199;62222'12' 782022 87/06.11.2021 PS3 332,334 IPC Upto 3 years |22.12.2022| 22.12.2022 0 framed. accused Balwinder 0 18 0 18 APE‘Q;EREI\TCE On dated 28.05.2024 application seeking exemption from|
6 Sthrerr?S\ngh ORS. singh case adjourned OF ACCUSED personal appearance filed on behalf 10 accused persons.|
Chandumajra (Ex ) t0 07.06.2024 Same was heard and in view of the reasons mentioned|
MP) therein personal appearance of the accused persons was|
7. Sh.Mahesh lexempted for that day only.
Inder Grewal On the request of Learned APP of the State, case was|
(Ex,MP) adjourned to 07.06.2024 for arguments on the application o
8. Sh.Kanwar discharge of accused Balwinder Singh.
Singh Rozi (MLA
sitting)
1. Sh.Narinder Bailabl:e warrants FIVE MONTHS|On perusal of the concerned case file on dated 10.05.2024.|
Singh (Sitting State vs Pch ul aflable warl FROM THE [Bailable warrant issued to remaining accused persons have|
10 [ SACHIN YADAY, NA MLA) Sitting | Sh.Narinder [2076/03.11) CHEHO%0287) 20112022023 | PS39  |$147,149323332, | Upto 3 years |02.11.2023| 02.11.2023 0 Vel sued agaSt | © 21 0 21 DATE OF |been received back unserved. Fresh Bailable warrants|
Singh & ORS. 2023 353,188 IPC . 04 gG 2024 APPEARANCE |against the remaining accused persons were ordered to be|
o OF ACCUSED |issued in terms of previous orders for 04.06.2024
1.Smt.
Gagandeep Kaur| FIVE MONTHS
ISH.SACHIN YADAV, Gill @ MS.Anmol Statevs S| Peh | ccros0046 U/ Not yet Notice to accused FROM THE
" c. " ’ NA Gagan Mann Sitting K:?J? Giﬁ? 191/06.02.2| 272024 221/29.08.2021 PS39 $323,332,353,188 | Upto 3 years |06.02.2024| 06.02.2024 0 Yr:mif:l persons for 0 12 0 12 DATE OF  |Case was not listed during this month
(Sitting MLA) 024 IPC : 01.07.2024 APPEARANCE

OF ACCUSED
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